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0.A. 913/96.

Mr.M.Suryararayana Rao
Vs

1, The Union.of India, thfough

the Secretary, Mih. of Communications,

Dept.of Telcccmmunication,
Sanchar Bhavan, New Delhi, 1

2. The Chief General ManagerfiMaintenance),

Northern Telecom Region,
Kidwali Bhavan. New Delhi.l,

3. The Chief General Manager,
Telecommunication, AP.Circle,
Doordarshar Bhavan, Nampally Road,
Hyderabad ..

Counsel for the |applicant

: Mr., V.Venkateswara Rao

(4

" IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

Dt.of Degision i 05-03z97.

.o Applicant.

« « Respondents.

Counsel for the |respondents : Mr. V.Rajeswara Rao,Addl.Césc.

CORAM:

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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ORDER

ORAL CRDER (PER HON'ELE SHRI R.RANGARAJAN : MEMBER (ADMN.)

|
Heard M%.V.Venkateswara-Rao,

aPplicanﬁ-and FI.V.Rajeswara Rao, learned counsel fo
i
respondents.

| |
2. The app#icant in this OA joined as Telegraphi
|

6~10-1965, ' was promoted to'Telegraph Traffic Se

i
|
]

learned counsel for the

r the

t on

ice Group«C

" (215
(in short T.T.S‘Groupdqg,which Ao« later redesignated| as Asst,

Sﬁpdt. Telegraﬁﬂ Traffic (in short A.S.T.T.) w.e.f,,

after péssing tﬂe departméntal competitive examinati
promoted to Telegraph Traffic Service Group-B (Gaze

pay scale of RS, 2000-3500/- w.e.f,, 13-12-86 (Annexur

3

14*1*74/
pn, He was
tted) in the

p=2 tO the OA)

He compares his [pay fixation with that of one Mr.N,S| 6ha§,L¥Whea—
| .

Mr.N.S.Shah wa? promoted regularly as TTS Group-B éervice w.e,.f.,

11=2=-91 (Annexﬁre-3).

He also compafes his pay fixakion with

respect to the' another TTS Group~B official Mr,P.Panljiara who

was promoted regularly to the TTS Group=-B gervice w.
| .

The appligant|sdbmits that Mr,N.S.Shah and Mr.P.Panj}

E.f, rl Sep.ego

iara yere

given adhoc pﬂo otion earlier 55 TTS Group-B gervice and because

of that when those two officials were promoted requla

Group-B service
[

submits that helis senior to both the cfficials viz.),

|
and Mr.P.Panjiara in the lower grade of TTS Group-C
' I
vay ip the lowWer grade is more than the other two off

. AN

whomlfs compaging his pay after those two officials

i

promotegd to TTS Group~-B,

3. The apﬂlicant submitted a representation for

they were drawing more pay than him.

rly to TTS
He further
Mr,N.S.Shah
and also his
icials with

are pegularly

stepping up

of his pay with respect to Mr.P.Panjiara when ks lgter was

promoted regularly to TIS Group-B gervice by his rep
dated 23-10-92 (Annexure-4 to the OA), But his repr
was rejected by. general order No.4+31/92-PAT dated 3

(Annexure-1 to the 0OA) wherein it is stated that gte

N

resentation
esentation
l1-5-03
pping up

e

e,



ﬁﬁﬁ%ﬁP.Pamjiat&.
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1

of pay should be

' I
has been given{by the Tribunal., In view of the abovy

submits that h#s

Mr.N.S.Shah and

4.
!

92-PAT dated 31-
di;ection to skep up his pay on par with his junior
and Mr.P.P_nji%na from the date they have been drawi

© AR ’
than the appldwent—with all consequential benpefits,

pay and allowa?ces etc.,

5.

judgement of this Tribupal in OA.No.1027/93 and batc

|
on 5=12-94, ﬁe
judgement was |a]
NoS . 26229~31/95

that he is elﬂgi

| "
viz., Mr.N.S.Shah and Mr.P.Panjiéra,

6.

main contentién

applicant hasjnat filed any representation for stepr

|
pay on par wiéh

up of pay on éar with Mr.N,S.Shah without represent]

to the depart$ental autheorities,

he has filed A
|
Mr.P.PanjiaraT

has not filed a

|
Mr.N.S.Shah w@en he was regularly promoted to TTS G

filed a repreéentation:for-étepping up with respect

Wy

Mr.P'Panjianaéan be allowed as hé_has'represented
) i : e

A shoré reply has been filed in this OA. Ths

representation to step up his pay on

-’34—

or Mr.P.Panjiara.

[ble for stepping up of péy on par wi

in the reply. The first'contention
Mr.N.S.Shkh,

However,

The above contention was considered,

‘HEnce.the seepping up of pay on par

G

restricted only to those for whom d%rectiop

> the applican!

pay was not stepped up on par with otheqs

This OA!is filed for quashing the impugned begter No.4-31/.
5-93 (Annexure~l to the 0A) and for Eﬁonsequential
Mr.N.S.Shah

ng higﬁér pay

arrears of

The apphicant contends that his case is coveer by the
| . h aecided
fﬁrther submits that the SLP filed against the
[so dismissed by the Apex Court in Civil Appeal
dated 29-11-95, Hencé, the applicent contends

th his junior

re are two
is that the
bing up of
Hence he cannot pray fior stepping
ing his case
it is zd@mitted that

par with

Though he

representation for stepping up opruy.on par with

roup-B he has

is case for

ced
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authorities which has been rejected.l

C

stepping up op par with Mr.P.Panjiara to the departméntal

The next contention

is Mr.P,Panjiara ,,¢ promoted yay back in 1989 and the. applicant

has filed this OA oniy in 1996. Hence, 0OA is barred
OA.1465/93 was filed on the file of the Principal Be
21-7-93, That 0A was transfgrred to this Bench by H
and it was re-numbered as 913/96 on the file of this

‘date of registration is noted as 50-7-96. Hence, it

held that the OA was filed on 21-7-93 and that date

for consideration of limitation. There is no doubt

taking into achunt'the date of registration in the

-Bench 55 21-7-93 the OA wés filed 4 yearé after Mr.P
promoted.to TTS Group%%& Haence taking on that date
of the OA is delayed. Even in the egrlier caseAdeci

Tribunai in 0A,.1027/93 ahd batch there was délay bec

-

L

. LN (T
Adelay only the monetary benefits ianbat 0A5wascfest

three years prior to the date of filing of the'reSp

in that batch cases.

Similar direction is alsec §y to

by limitation
nch on

bn, Chairman
Bench and the
has to be

is relevant
that even
Principal
.Panjiara yas
1so filing
bed B8 'this
puse of that
ricted from
ective OAs

be givén

in this cgse also 35 the OA was filed belatedly.[/’rhrere is no

doubt that Mr.ﬁ.Panjiara is junior to the applicant

Mr.P.Panjiara .« given adhoc promotion earlier to t
‘though both kke
same geniority unit and the applicant was ranked gen
lower grade aﬁd also drawing mbre pay than Mr.P.Péﬁj
lower grade, There is no feason to believe that bef
Mr.P.Panjiara aghoc promotion to TTS Group=-B the app
also considered and his case was rejeéted or he refu
up higher responsibility on adhoc basis. Hence, it
held that the applicént is entitled fbr stepping up
with his junior Mr.P.Panjiara from the gate Mr.P.Pan

drawing more pay than the applicant when Mr.P,Panjia

regularly promoted to TTS Group~-B gepvice. But the

| Lﬁ,ﬁ

herein.

he applicant

Mr.P,Panjiara énd the applicant belongiee to the

ior in the
iara ip the
bre  granting
licant was
Bed to take
has to be

of pay on par
jiara yas

Fa was

Arrears on

e




'accdunt of stepping up of pay is to be limited three

|

to filing of the Oa.

‘year period earl

& ) .
benefits iéigohnted from 3 years prior to 21-7-93,

7.

The applicart iz entitled for stepping up of

onpar with his
i

was drawing more

Group=B garvice.

restricted from
Bench i.e.,, 21
L

on 21=7-93%}

8. The OA Hs
Dated &
Toictated

spr

In the &e

-7=90

The_cth March 1997,

8o

Ag the OA was filed on 21-7=-93

ier to filing of this OA for grant o

sult, the following direction is giﬁ

z

years prior

the three

£ monetary

BN e

his pay

unior Mr,P, Panjiara from the date hijs junior

pay than him on his regular promoti
However, the monetary benefit is ¢
3 years prior to filing of the OA in

(This OA was filed ip the Princ

ordered jecordingly. No costs.
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(R. RANGARAJAN)
‘MEMBER{ADMN,)

i in the Cpen Court)
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